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New technique for postmortem of body

t*152. SHRI REWATI RAMAN SINGH: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that the All India Institute of Medical Sciences (AIIMS)
and Indian Council of Medical Research (ICMR) are working together on a technique
that would allow postmortem without incising the body; and

(b) if so, by when this technique would be implemented?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH
VARDHAN): (a) and (b) A Statement is laid on the Table of the House.

tOriginal notice of the question was received in Hindi.
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Statement

(@) and (b) Yes. The All India Institute of Medical Sciences (AIIMS), New Delhi
and Indian Council of Medical Research (ICMR) are working together on a technique
for postmortem without incising/dissecting the body. This technique is likely to become

functional in the next six months.
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DR. AMEE YAJNIK: Sir, I would like to ask the hon. Minister whether any study
or any attempt has been made to assess the time taken in cases where autopsy is
conducted and post-mortem reports are given, especially in unnatural deaths and
accidental deaths where these incidents become medico-legal cases, where the family
is aggrieved and grief-stricken, and the delay causes a negative impact on the

investigation.

DR. HARSH VARDHAN: Sir, | think, this process will facilitate and will further
ensure that all these delays that are caused due to all unnatural reasons, etc., will
all be taken care of. And, our experts have been to Zurich, in Switzerland. There they
studied the experiences of other countries. Just for the information of this House, I
may tell that Switzerland, the United Kingdom, Germany, Canada, Australia, Japan, Hong
Kong, Norway, Sweden, South Africa, Israel, and all the Middle-East countries have
already started doing virtual autopsies. So, there is enough of data about the whole
subject in the world. And, India is the first country that is going to start it in the
South-East Asia Region.

SHRI K.T.S. TULSI: Mr. Deputy Chairman, Sir, 1 would like to congratulate the
All India Institute of Medical Sciences for doing this path-breaking research. As a
result of this, virtual autopsy has been made possible, where internal organs, tissues,
and bones can be examined without incision of the body. | would like to know from
the hon. Minister as to how many CAT scan machines are required in the country.
And, how much amount has been transferred to the ICMR for acquiring these CAT

machines?

DR. HARSH VARDHAN: Sir, right now, the ICMR has provided a fund of rupees
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five crores to the All India Institute of Medical Sciences. The process is in the
advanced stages for getting a CT machine in the All India Institute of Medical
Sciences. Initially, it is going to be started only in the All India Institute of Medical
Sciences. But, after that, training will be provided by the All India Institute of Medical
Sciences to any institution in the country, which will take pro-active steps to introduce
the system. The Government will also try to facilitate the same facility at other centres
in the country.

MR. DEPUTY CHAIRMAN: Q. No. 153
Losses incurred by Power DISCOMS

*153. SHRI B. K. HARIPRASAD: Will the Minister of POWER be pleased to state
whether the Power DISCOMs are running under huge losses, if so, the details of losses
and separate consolidated loss details of other distribution and power generation

companies?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI RAJ KUMAR
SINGH): A Statement is laid on the Table of the House.

Statement

According to estimates based on available audited/certified annual reports of
utilities till the year 2017-18, the Profit/(losses) of Distribution and State owned
Generation Utilities are given in the Annexure-1 and Il respectively.

Annexure-I

Profit/(loss) after tax for State-wise distribution utilities for 2017-18

Operation State Utility 2017-18 (X in crore)
1 2 3 4
DISCOMS Andhra Pradesh APEPDCL 3
APSPDCL )
Andhra Pradesh Total %)
Assam APDCL 164

Assam Total 164




